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Mr. D eputy-Speaker: I thought the 
hon. M em ber w anted  to  pu t a supple
m en tary  on this. Hon. M em bers are  
too much in advance of llie timeg»

Comptroller and A uditor -G eneral

•1367. Shrl K. C. Sodhia; W ill the  
M inister of Finance be pleased to 
s t a t e :

(a) w hether G overnm ent propose 
to bring forw ard a Bill regulating  
the  duties and  pow ers of the Comp*

Iro ller and A uditor-G eneral as con
tem p lated  under A rticle 149 of the  
Constitution;

(b) if so, when; and
(c) if no, the reasons therefor?
The Deputy Minister of Finance 

<Shri M. C. Shah): (a) and (b). The 
jtia tte r  is under consideration but it 
is not possible to nay a t this stage, 
when a bill will be introduced in the 
Parliam en t;

(c) Does not arise.
Shri K. C. Sodhia: Under w hat Act 

a re  the} being regulated now?
Shri M. C. Shah: Under an O rder of 

1936 as adapted by an O rder of 1947.
Shr K. C. Sodhia: Have not the

duties and respcnsibilitics increased 
considerably since tha t date?

Shri M. C. Shah: ThoBe duties and 
responsibilities are the sam e as those 
th a t w ere being undertaken by the
Auditor-G eneral before 1950.

Shri JoacJiim Alva: In view of the 
extrem e, pivotal im portance of the

oflfice of the Com ptroller and A uditor- 
G eneral of India, have Governm ent 
satisfied themselves on two tests in 
regard  to tht» appointm ent of the
next holder of the ofRce: (1) whe
th e r  the best m an was available from  
all over India irrespective of seniori
ty; and (2) w hether the man was 
found to be of unim peachable charac
te r  and integrity?

Shri M. C. Shah: I do not under
stand how this question arines.

Mr. Depuiy-Speaker: How does this 
arise?

Shri Algu Rat Shastri: It is a m ere 
lecture.

Mr. Depuly-Speaker: When a ques
tion about the Auditor-G eneral comes, 
then everything relating to the 
A uditor-G eneral is asked: when a
question about tobacco comes» then 
everyth ing  about lobacco asked.

Shri S, N. Das: In view of the fact 
th a t in the  departm ental report for 
1952-53 it was stated  tha t 0 d raft Bill 
w as ready  and final touches were 
being given to it, m ay I know the 
reason why there is so much delay in 
this m atter? Have any suggestions 
from  the Com ptroller and Auditor- 
general been received w ith regard  to 
this Bill?

Shrl M. C. Shah: No. Suggestions 
from  Cie A uditor-G eneral have not 

been received as yet. Tt was statert 
in reply to my friend, Mr. Das\s ques
tion earlie r tha t there were two
officers w orking on that. They are 
discussing all these questions with 
the A uditor-G eneral and we expect 
tha t their report a fte r discussion with 
the A uditor-G eneral will be received 
soon.
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Thr Minister of Home Affftln u d  
States <Dr. Katju): (>) A tally of Ui*
tim ber scantlings left behind on ou^ 
side of the river is still in orogress 
and the exact ex tent of the loss will




